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CORRIGENDUM

The above-mentioned Income Tax Appeals filed by the Revenue
and the cross objections filed by the assessee were decided by the

Bench vide consolidated order dated 24/05/2019.

2. An application U/s 254(2) of the Income Tax Act, 1961 (in short,

the Act) has been filed by the assessee stating that some typographical
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mistakes are apparent in the order dated 24/05/2019 in respect of
AY 2013-14 in terms of date of filing of the return of income pursuant to
notice u/s 153C in para 3 and limitation for issuance of notice u/s 143(2)

of the Act.

3. From perusal of the order passed by the Bench, it is observed
that at page 5 in para 3 of the order, the date of filing of return of
income pursuant to notice u/s 153C has been inadvertently typed as
05.02.2014 instead of 27.10.2017 which is now rectified u/s 254 (2) of
the Act as the mistake is apparent on record. After the rectification, the
relevant date of filing of return of income pursuant to notice u/s 153C

shall now be read as “27.10.2017.”

4, Further, it is observed that at page No. 14 in para 14 at lines No.
13 and 26 of the Tribunal order, the due date for issuance of notice U/s
143(2) of the Act in the context of the original return of income has been
inadvertently typed as “03/09/2014” instead of “30/09/2014” which is
now rectified u/s 254 (2) of the Act as the original return of income has
been filed on 5.02.14 and the mistake is apparent on record. After the
rectification, the due date for issuance of notice U/s 143(2) of the Act

shall now be read as “30/09/2014".



Except the above, there
order dated 24.05.20109.
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are no other changes in the Tribunal

Sd/-
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